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grievances and complaints which re-
lated, inter alia, to personal and local
grievances of government servants;
demands of industrial employees for
better service conditions; and various
other local and administrative matters.
Most of these demands had already
been considered and disposed of.
However, individual complaints were
referred to the Administration for
appropriate action, where necessary.

Central Wakf Council

2046. Shri Rameshwar Tantia: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) whether it is a fact that the
Central Wakf Council has recom-
mended the appointment of a Com-
mittee to examine the present state
of religious education given to Mus-
lims in the country;

(b) if so, the terms of reference of
the Committee;

(c) what are the other suggestions
made by the Council; and

(d) how far they are acceptable to
Government?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) Yes, Sir.

(b) The constitution of the Com-
mittee and its terms of reference are
under consideration.

(c) A copy of the other resolutions
passed by the Council is placed on
the Table of the House. [Placed in
Library, see No. 1.T-4153/65].

(d) The Central Government gene-
rally approve of the resolutions pass-
ed by’ the Council.
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Bricks and Cement for Plot Holders
in Delhi

2050. Shri Shiv Charan Gupta: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that in 1864
Government notified for acquisition
of developed plots in Delhi;

(b) it so, when and the number of
such plots;

(c) the number of cases where the
plot holders approached Delhi Agd-
ministration by the 31st December,
1964 for release of bricks and cement;

(d) the number of cases where
Delhi Administration issued permits
to meet 25 per cent, 50 per cent and
100 per cent requirements by the 31st
December, 1964;

(2) the steps taken to provide build-
ing material to the remaining appli-
cants; and

(f) the steps Government propose
to take in respect of plots for which
plot holders have not applied for
release of bricks and cement by the
31st December, 1964?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) and (b). Yes, Sir. The
Delhi Administration notified its in-
tention to acquire about 18,000 vacant
plots under Section 4 of the land
Acquisition Act, 1894, vide, their Noti-
fication dated the 21st March, 1964 and
16th April, 1964, in fully developed
and partly developed colonies in the
urban areas of Delhi.

(c) 6516 applications for cement
and bricks for new constructions were
registered from 21st March 1964 to
31st December, 1964.

(d) So far as bricks are concerned,
there are adequate stocks and permits
were issued to the parties according
to their requirements. In the case of





